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Misc. ORDER NO. 60518/2018 
 

Per Ashok Jindal: 

 

The applicant has filed an application for rectification of mistake 

in the order dated12.7.2018 on the ground that the said order is an 

ex-parte order.  The applicant did not received notice of hearing nor 

intimation for transfer of appeal to Chandigarh and could not appear 

before bench at Chandigarh.   

2. Heard Ld. Counsel for the applicant. 

3. Considering the fact that the applicant has filed the appeal in 

Delhi, there is no intimation given to the applicant for transfer of their 

appeal to Chandigarh.  Under this belief, the appellant could not 

appear before the Tribunal.  In that circumstance, we recall our order 

dated 12.7.2018 and direct the Registry to list the appeal for final 

disposal.  

(Dictated and pronounced in the open court) 

      

     Bijay Kumar       Ashok Jindal 

     Member (Technical)                                           Member (Judicial) 
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